1M
ORISSA ORDINANCE No. 1 OF 1976

THE TALCHER MUNICIPALITY (VALIDATION) ORDINANCE, 1976

(Promuigated b y the Governor on the 2nd June 1976, published in an exrfaardifraly issue
of the Orissa Gazette, dated the 3rd June 1976)

3 :
- ORDINANCE
! TO YALIDATE THE ACTION OF THE MUNICIPAL COUNCIL OF TALCHER

MUNICIPALITY AND ITS CHAIRMAN
WHEREAS the Legislatare of the State of Qrissa is not in session;

AND WHEREAS the Governor of Orissa is satisfied that circumstances exist which
. render it necessary for him to take immediate action in he matter of validating the
actions of the Municipal Council of Talcher Municipality and its Chairman in the manaer
‘ hereinafter appearing,

| NOW, THEREFORE, in exercise of the powers conferred by clause (1) of Article
213 of the Constitution of India, the Governor of Orissa is pleased to make an
~. promulgate the following Ordinance in the Twenty-seventh Year of the Republic of

' India: —
‘. , . . . '
| Short title 1. (1) This Ordinance may be called the Talcher Municipality
and nce. (Validation) Ordinance, 1976.
ment. '
(2) It shall come into force at once.
Validation 2, Notwithstanding anythine con.ained in the Orissa Municipal
' :m‘;"gﬁm Act, 1950 or in any judgment, decree or order of any C wurt, all actions Orissa Act
- Talcher  taken and orders passed by— _ 23 of 1950
f_' Municipal :
 Council and .. . ST
- its Chatr. (a) 1be Municipal Council of the Talcher Municip2it. ii the

district of Dhenkanal and by its Cairman during the
period from the 12th March 1969 to the Sth February 1972
(both the days inclusive); and

5 (b) the Subdivisional Officer, Talcher durin: the period from~’
’ the 6th February 1972 to the 20th February 1975 (both ths
";\ days inclusiv ) on being appoinied to exercise the powers
and porform -the functions of the said Municipal Council

and its Chairman, in the belief ~r purportec belief that the

. Talcher Municipaliiy was validly c<onstitured, shall, for all
intents and purposes, be deem d 1o have been vatidly taken

and passed, and no such action or order sh1ll be questioned
in any Court of law or otherwise open to challenge merely

on the ground that the said Municipality was not validl
constituted. .

SHIV NARAIN SHANKAR
Dated the 20d June 1976 = GOVERNOR OF ORISSA




